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Cadila Healthcare Ltd 

 

...Appellant 

-Versus-  

C.C.E. & S.T.-Vadodara-i 

 

...Respondent 

 

Present For the Appellant    : Shri Anand Nainawati, Advocate  

Present For the Respondent   : Shri S. Airan, Authorised Representative 
 

  
CORAM:  HON’BLE MR. RAMESH NAIR, MEMBER (JUDICIAL) 

       HON’BLE MR. RAJU, MEMBER (TECHNICAL) 
 

     

      DATE OF HEARING/ DECISION :  11/02/2020 

 

 The appeal is disposed of. For order, see order of date in Excise Appeal no. 

1581 of 2010.  

 

 

 

           (Ramesh Nair) 

             Member (Judicial) 

 
 
 

 

 

 
 

 

 
 

            (Raju) 

             Member (Technical) 
Diksha 


